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Maintenance of Rake

4774. SHRI BALDEV SINGH 
JASROTIA : Will the Minister of RAIL­
WAYS be pleased to state :

(a) whether it is a fact that according to 
the instructions existing on the Railways 
each rake should get primary maintenance 
after a run of approximately 1000 luns. 
and secondary maintenance after a run 
■of 500 krns.;

(b) whether it is also a fact that f>3 UP/ 
■641 Lucknow Agra Express has been 
extended upto Kota without any secondary 
maintenance at Kota though the one side 
run is more than 600 kmv ; and]

(O what remedial measures arc proposed 
by the Government to avoid the violation 
of rules which endangers safety '■

THE MINISTER OF STATE IN THE 
M INISTRY OF RAILWAYS (SHRI 
SHEO N AR AIN ) :  (a) No. Normally 
Primary maintenance is gi vrn a t the origin­
ating Station and secondary maintenance 
at the terminating Station depending on 
the Rake links. No kilometragr targets 
have been laid down for this purpose.

(b) Yes, 63 UP/64 Dti. Luckiunv-Agra 
Express has been extended upto Kota. 
The Primary Maintenance of this train is 
based at Lucknow, the originating Station, 
and Safe-to-run examination at Kota, the 
terminating Station. After the Safe-lo- 
run examination the train is fit to run for 
itsj_return journey.

(c) Does not arise, as no Safely rules
have been violated. £  j
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Coiuiumer Price of L.P. Gas

4777. SHRI P. VBNKATASUBBA- 
IAH : Willthe Minister ofPETROLEUM 
CHEMICALS AND FERTILIZERS be’ 
pleased to state:

(a) whether the consumer price of L.P. 
(cooking gas) produced and marketed by
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the Government owned oil companies is 
statutorily or otherwise fixed by the 
Government ;

(b) if  so, the formula on which the con­
sumer price is fixed both in the case of direct 
marketing by Indian Oil and Burmah 
Shell through their retail agents and in the 
ease of Hindustan Petroleum through 
their wholesale distributors like M/s. 
Kosan Gas Go. and East Coast Gas Pvt. 
Ltd., and Domestic Gas Pvt. Ltd. ;

(c) whether it is a fart that wholesale 
distributors like M/s. Kosan Gas Go., 
Bombay and East Coast Gas Co., Visakha- 
patnam, while showing in their costings to 
Ministry as if they are allowing Rs. 3.37 p. 
a8 retail agents margin are actually paying 
Rs. a.73 p. only per cylinder ; and

(d) the reasons for the delay in imple­
menting the decision of the Government 
for the take over of M/s Kosan Gas Co. 
as announced on the Floor of the Lok 
Sabha on 4th September, 1 *>77 by the 
Hon’ble Minister?

THE MINISTER OF PETROLEUM 
AND CHEMICALS AND FERTILIZERS 
{SHRI H. N. BAHUGUNA^: (a) The
consumer price of domestic cooking gas 
for all marketing companies is lixed by 
Government—-but not statutorily.

(b) and (c). The formula on which the 
price to the consumer is fixed 
takes into account the various elements of 
cost, cylinder filling charges, marketing 
and distribution charges, margins, dealer’s 
commission, local taxes, etc. It includes 
a commission of Rs. 3.37/ cylinder. While 
the formula applies to all the marketing 
companies, the commission of Rs. 3.37/ 
cylinder is applicable to a full-fledged 
ag-nt with complete facilities/services to 
customers. Kosan Gas (one of the con­
cessionaires of Hindustan Petroleum 
Corporation), has one main agent and 
some agents andsul>-agents. The commis­
sion* is shared between the concessionaires 
and their agents/sub-agents in proportion 
to the aerviccs/facilities provided by them. 
Agents are given commission ranging from 
Rs. 2.75 to Rs. 3.37 per cylinder and the 
Sub-agents from Rs. 1.25 to Rs. 1.75 per 
cylinder depending on the services perform­
ed by them. As per arrangement reached 
by East Goast Gas Co./Domestic Gas Co. 
Pvt. Ltd., (which are the concessionaires 
oftheVishakh Marketing Unit of HPC-— 
the erstwhile CORIL) with their agents 
directly, an amount of Rs. 2.75/ cylinder is 
given to their agents as against Rs. 3 37/ 
cylinder pro ided in the price build-up.

(tl) Steps in this regard have already 
been initiated.

Consideration of Hathi Committee 
Report

4778 SHRI OM PRAKASH TYAGI : 
Will the Minister of PETROLEUM, 
CHEMICALS AND FERTILIZERS
be pleased to state :

(a) whether Government have consider­
ed the report of Hathi Committee ;

(b) if so, the details of the major recom­
mendations thereof accepted by Govern­
ment ;

(c) whether Government have alio ac­
cepted the recommendations made in the 
Hathi Committee report about multi­
national Drug Companies ; and

fd) if not, the reason* therefor?

THE MINISTER OF PETROLEUM  
AND CHEMICALS AND FERTILIZERS 
(SHRI H.N. BAHUGUNA) : (a) to fd). 
Government have taken comprehensive 
derisions on the recommendations of the 
Hathi Committee and a Statement reflect­
ing the New Drug Policy has already been 
laid on the Table of the House on ayth 
Marc}). 197B. The said Statement contains 
intn alia. Government's decisions on the 
regulation of activities of multi-national 
drug companies and summarises I he re­
commendation of the Hathi Committee on 
the role of foreign companies vis-a-vis 
Government decisions thereon.
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